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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE, KOLKATA

ORIGINAL APPLICATION NO. 188/2023

!

IN THE MATTER OF:

Rajkumar Das

. . . Applicant

Versus

MoEFCC & Ors.

dEFORE THE NOTARY PUBLIC . ..Respondent(s)
AT BIDHANNAGAR

DIST.NORTH 24 PARGANAS

REPLY AFFIDAVIT ON BEHALF OF RFSPONDENT NO. 1, MINISTRY

OF ENVIRONMENT, FORBST, AND CLIMATE CHANGE

I Dr. Shahida Parvin Quazi, daughter of Late Quazi Sirazul

Haque, aged about 47 years, presently working as 'Scientist – E’ at

the Sub Office Kolkata, Regional Office Bhubaneswar under the

Ministry of Environment, Forest and Climate Change, having its

office at IB-198, Sector- III, Salt Lake City, Kolkata – 700 106, do

hereby, in my official capacity, solemnly affirm and state as under-

1. That, I am acquainted with the facts and circumstances of this

Original Application and duly competent to swear the present

affidavit on behalf of Respondent No. 1 i.e., the Ministry of

Environment, Forest & Climate Change based the official records

maintained therein.

2. It is humbly submitted that, all the averments made in the

instant application are denied except those which are specifically

admitted herein in this reply affidavit.

3. It is humbly submitted that the present affidavit is being Eled

incompliance with the directions of this Honl3le Tribunal dated

28. 11.2024 and may be read in continuation of the earlier affidavit

submitted by the Answering Respondent in the instant matter.

4. It is humbly submitted that on contextualize, a complalnt was

received in the Ministry alleging non-compliance with the condltlons
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of the Environmental Clearance (hereinafter referred to as “EC”) by

the Project Proponent, M/s Ramsarup I,oh Udyog Limited.

Considering the persistent non-compliance with EC conditions

observed during site inspections, in accordance with the Standard

Operating Procedure (SoP) dated 25. 11.2022, a personal hearing was

convened by the Ministry on 11.07.2024.One of the outcomes of the

said personal hearing, inter alia, included the following: “with

respect to interpretation of the Resolution Plan and the Honl)Ie

Supreme Court order regarding the validity of EC and CTO, views of

the Legal Monitoring Cell (1,MC) are to be sought.” Subsequently,

this Honl)Ie Tribunal, vide order dated 28.11.2024, was pleased to

direct the Answering Respondent to file a status report on affidavit

explaining whether the views of the LMC have been obtained and, if

so, to place the same on record. Hence, this affidavit.go Hi
It is humbly submitted that the matter was examined in detail by

le Lega1 Monitoring Cell (LMC) of the Ministry. The LMC opined

that in light of Clauses 15.13 and 15.14 of the Resolution Plan,

which has been upheld by the Hon1)le Supreme Court vide order

dated 04.05.2021, it is submitted that the EC dated 03.06.2009 with

a validity for five years was valid until 02.06.2014. As per the

Suspension Certificate, the project was shut down in MaY 2010, the

residual period of validity after shut down was 4 years. Considering

Clause 15.14(ii) (c) of the Resolution Plan, the said EC dated

03.06.2009 will be valid for its residual period of 4years as on date

of shut down w.e.f. the effective date i.e. 0481 May, 202 1 (date when

the Honl3le Supreme Court upheld the order of the Honl)Ie NCLT9

Kolkata Bench) .

6. It is humbly submitted that concluded bY LMC, it was interpreted
that EC dated 03.06.2009 will be valid for 4 years. Based on this

obselvation9 the Answering Respondent vide letter no. IA-Z-

12011/ 16/2023_IA_1 dated 20.09.2024 informed the Project

Proponent that the EC shall be deemed valid until 03.05.2025 and
directed the PP to initiate appropriate action for proposulg

amendments to the conditions of ECs dated 2006 and 2009, which

are now applicable to the project. CoPY of the Resolution Plan’

Honble Supreme Court’s order dated 04.05.2021, Honl)Ie NCLT

order dated 04.09.2012, and letter dated 20.09.2024 have been

annexed herewith as Annexure-1, Aanexure-29 Annexu£e-3, and

Anne acure-4, respectively.
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7. It is humbly submitted that the present Additional Affidavit may

kindly be taken on record and into consideration and the Hon'ble

Tribunal may pass appropriate Order(s)/direction(s) as deemed fit

and proper under the facts and circumstances of the present case.

8. It is humbly submitted that the Answering Respondent seeks

leave to make additional submissions, if required, during the course

K-“--“' g, h”„- A-'
J++_

DEPONENT

VERIFICATION

I, the above-named Deponent, do hereby verify that the contents of

the above affidavit are true and correct to my knowledge as per the

records of the answering respondents. No part of it is false and

nothing material has been concealed there from. Verified at Kolkata

on thislaiay of July 2025. a

2, bha„_ Pa=
DEPONENT

cndEfft URI
+ NOTARY +

OF INDIAGOVT
Regd No._6584/08

gar CouNBidtlann
North 24 PgsDist
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IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

Civil Appeal No 1142 of 2021

S S Natural Resources Private Limited .... Appellant(s)

Versus

Ramsarup Industries Limited & Ors ....Respondent(s)

O R D E R

1 The National Company Law Tribunal1, in the operative directions contained in its

order dated 4 September 2019, has, inter alia, observed as follows: 

“i)  The Resolution Plan of Ramsarup Industries Ltd., which is

approved by the CoC with 74.41% voting share,  is hereby

approved under provisions of sub-section(1)  of Section 31

of  the  Insolvency  and Bankruptcy  Code,   2016,   which

shall  be binding on the Corporate Debtor, M/s.  Ramsarup

industries Limited,  its employees,  members,  creditors,

guarantors,   the  Central  Government,   any  State

Government or any local authority and other stakeholders

involved  in  the  Resolution  Plan  subject  to  the  below

mentioned modification.

ii)  The Resolution Plan approved by the CoC shall include the

portion  of  security  expenses  incurred  by  the  Financial

Creditor/West Bengal Industrial Development Corporation

1 “NCLT”

ANNEXURE-2
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Limited(WBIDCL)   which  is  admitted  by  the  RP  in  the

upfront  amount  payable  by  the  Resolution  Applicant  to

the Creditors.

iii)  The Resolution Pian,  shall come into force from the date

of  pronouncement of this order.”

2 The above order of the NCLT has been affirmed by the National Company Law

Appellate Tribunal.  

3 The  resolution  plan  was  approved  by  the  Committee  of  Creditors  in  their

commercial  wisdom.  The  resolution  plan  has  been approved by  the  NCLT  in

terms of the above directions (save and except for a minor aspect pertaining to

the security expenses of West Bengal Industrial Development Corporation, on

which there is no cavil or contest on either side).  No substantial question of law

has been raised by the appellant.

4 The appeal is accordingly dismissed.

5 Pending applications stand disposed of.

 
 …………...…...….......………………........J.

                                                                   [Dr Dhananjaya Y Chandrachud]

…..…..…....…........……………….…........J.
                             [M R Shah]

 
New Delhi; 
May 04, 2021
-S-
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IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

Civil Appeal No 1652 of 2021

Orissa Metaliks Private Limited .... Appellant(s)

Versus

Kshitiz Chhawchharia and Anr ....Respondent(s)

O R D E R

1 We are not inclined to interfere with the order of the National  Company Law

Appellate  Tribunal  dated 4 March 2021 in  Company Appeal  (AT)  (Insolvency)

1159 of 2019.

2 The appeal is accordingly dismissed.

3 Pending application, if any, stands disposed of.

 

 …………...…...….......………………........J.
                                                                   [Dr Dhananjaya Y Chandrachud]

…..…..…....…........……………….…........J.
                             [M R Shah]

 
New Delhi; 
May 04, 2021
-S-

711044



4

ITEM NO.21+23+24   Court 5 (Video Conferencing)      SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).1142/2021

S.S. NATURAL RESOURCES PRIVATE LIMITED             Appellant(s)

                                VERSUS

RAMSARUP INDUSTRIES LIMITED & ORS.                 Respondent(s)

(WITH I.R. and IA No.49889/2021-EXEMPTION FROM FILING C/C OF THE
IMPUGNED  JUDGMENT  and  IA  No.49890/2021-STAY  APPLICATION  and  IA
No.49891/2021-APPROPRIATE ORDERS/DIRECTIONS)
 
WITH
C.A. No. 1652/2021 (XVII)
(WITH  IA  No.57251/2021-EX-PARTE  AD-INTERIM  RELIEF  and  IA
No.57253/2021-EXEMPTION FROM FILING AFFIDAVIT)
 
C.A. No. 1693/2021 
(WITH IA No.58602/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.58603/2021-STAY APPLICATION)

C.A. No. 1688/2021 
(WITH IA No.58304/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.58305/2021-STAY APPLICATION)

Date : 04-05-2021 These appeals were called on for hearing today.

CORAM : 
         HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
         HON'BLE MR. JUSTICE M.R. SHAH

For Appellant(s) Dr. Abhishek Manu Singhvi, Sr. Adv.
Mr. Mahesh Agarwal, Adv.
Mr. Sanjay Bhatt, Adv.
Mr. Himanshu Satija, Adv.
Mr. Rohan Talwar, Adv.
Ms. Niharika Sharma, Adv.

                  Mr. E. C. Agrawala, AOR

Mr. Ranjit Kumar, Sr. Adv.
Mr. Manu Nair, Adv.
Mr. Siddhartha Datta, Adv.
Mr. Nitish Massey, Adv.
Ms. Suhani Dwivedi, Adv.
Mr. Neelabh Shreesh, Adv.
Mr. Deepanjan Dutta Roy, Adv.
Ms. Trisha Mukherjee, Adv.
Mr. S.S. Shroff, AOR
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Mr. Rishav Banerjee, Adv.
Mr. R.B. Phookan, Adv.
Ms. Neha Tandon, Adv.
Mr. Shailesh Madiyal, AOR

For Respondent(s) Mr. Shyam Divan, Sr. Adv.
Mr. Utsav Mukherjee, Adv.
Ms. Smriti Churiwal, Adv.
Mr. Vinayak Bhandari, Adv.
Mr. Jaiveer Kant, Adv.
Ms. Deepti Babel, Adv.

              Mr. Ankit Swarup, AOR

Dr. Abhishek Manu Singhvi, Sr. Adv.
Mr. Mahesh Agarwal, Adv.
Mr. Sanjay Bhatt, Adv.
Mr. Himanshu Satija, Adv.
Mr. Rohan Talwar, Adv.
Ms. Niharika Sharma, Adv.

                  Mr. E. C. Agrawala, AOR

Mr. Dinkar Singh, Adv.
Mr. Deepak Goel, AOR

Mr. Deep Roy, Adv.
Mr. Piyush Swami, Adv.
Mr. Arshdeep Singh, Adv.
Mr. Rony Oommen John, AOR

                  Mr. Krishnendu Dutta, Sr. dv.
Ms. Sucharita Basu, Adv.
Ms. Anshula Vijay Kumar Grover, AOR
Mr. Piyush Agrawal, Adv.
Mr. Saurobroto Dutta, Adv.
Ms. Ranjabati Ray, Adv.

CA D 10737/21 Mr. Shatadru Chakraborty, Adv.
Ms. Sonia Dube, Adv.
Ms. Kanchan Yadav, Adv.
Ms Surbhi Anand, Adv.
for M/s. Victor Moses & Associates

UPON hearing the counsel the Court made the following
                              O R D E R

CA Nos 1142/2021 and   1652/2021

1 The appeals are dismissed in terms of the signed orders.

2 Pending application, if any, stands disposed of.

731046



6

CA Nos 1693/2021 and   1688/2021

1 List the appeals on 6 May 2021.

2 Permission granted to file an additional compilation of documents.

3 Civil Appeal D No 10737 of 2021 be also listed on 6 May 2021 along with the

aforesaid appeals.

  (SANJAY KUMAR-I)                (SAROJ KUMARI GAUR)
     AR-CUM-PS                           COURT MASTER

(Two signed orders are placed on the file)
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